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2874. PR F. M DHU DA DA-
VATE : Will the Mini tee of PI A CE 
llc pL ased to t e: 

8 

fact that as a 

r 

(b) if 0, what cp are proposed 
to avoid such a situation after the re-
c n Douncern Dt f the R r to 
impound 10 rcent of the growth of 
dc:p it jn c mmercial b ? 

THE DEP UTY MI 18TER IN 
THE MINISTRY OF FINANCE 
(SHRI JANARDHANA POOJAR Y) ~ 
(a) and (b) No Sir . Keeping in view tbe 
twin obj ct ives of cont icing infiat'onary 
pre ur in the con my and encour-
aging ec n m ic growt h and development 
in pi noed ma ler, dous in trumen(& 

f credit p ..>licy including the liquidity 
ratio, are operated by the R erve bank 
of Indi. The mea Ures taken in 1983 
w re in continuation of the policy of 
efficaciou mootbening of liquidity. 
Th banks have not had and are not 
xpect d to hay any difficu lty in pro-

viding adeQu te credit to tho productive 
s ctor of the ec nomy including small 
c.lle industrie as a 1'e u lt of the changes 

in cash re erve ratio and the impounding 
of 10% of the growth of depo its in 
comm rciat bank. If indi vidual banks 
face temporary liquidity problems, such 
ban would be provided by Re erve 
Bank of India di cr tionary refinallce for 
hort p clods on merits. 

B n I, agp r Cotton in 
Ra.jnandg on 

287S. SHRI SHIVBNDRA 
B HADUR 81 OR: Will the Minister 
of CDMMERCE be ple cd to ate: 

a) the profi floss of he B ngal, 
Nagpur Cotton MiJls Rajoandgaoll 
(Madhy Pradesh) which is under the 
National Textile Corporation ; 

b) the of Gove n eat to 
improv the mill ; and 

() whether any expansIon pro-
gT mme ib b f< re Government '1 
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TH DEPUTY MI ISTER IN 
THE MINISTRY OF COMMERCE 
(SHRI P.A SANGMA): (a Th mill 
incurred a 1 s of . 2. 22 crore pr-
visional) duri g tb ' y ar 1982-83 and 
los of R -. O. 4 cror (pro i i n 1) 
duriog April 83 -S ptcmb r 1983. 

(b) In rder t improv~ the per-
torm ~mc of the mi11, the TC Ltd. a d 
Financi ' 1 In tituti n ha e aoetio. d 
a sum of R. 320. 38 la h ' f r it 
mod ~rni ati n. 

(c) J , S ,r. 

Rate c( Inter st Ch rged by RBf f r 
ddifional Food Credit · 

2876 . SHRI E. SAL DA: 
W ill the Ministe r f FINAN E be pleas-
ed to state : 

(n) wht.:ther Government of Kerala 
have repr e ented that th _ rate of intcre t 
·charged by the R eserve Bank of India 
for addit iona l food crc. d it · are qU 'te h igb 
on the pl ea Ih .l t it is u ed fo r com-
merci. J operati ns ; 

(b) whether they ha e a l ' o brought 
Ito the no ice of Government that th 's 
,credit is only 'U se~ r r the pu cha e of 
rise from outside the State by the Civil 

:Supplies Corp rati 0 (which i a State 
.oWD<d organi ation) and i ssll~d to the 
' ration card holders at b id i ed rates i ~ 

-ord r to check the price rise 00 which 
··G overnment lIf Kerala is pending 4 to 
5 erores per annum and therefore tbis 

tis no commercial operation; and 

(c) if 0, whetber Government J>ro~ 
pose to din .. ct the Rese rve B ok of India 
to reduce the rate of interest at least at 
par with the ,food credit or ,ven 

• below ? 

THE DEPUTY MINISTER IN THE 
fMINISTRY OF FINANCE (SHRI 
. JANARDHANA POOJAR Y): (a) to (c) 
"The Government of KeraJa has repre-
! eoted that the rate of intere t on the 
«credit limits authori ed to it for parchase 

f rice {roOm other States at m r.\c9t 

in v ew the.! 
depl oyment 
S Cl rand 

Co-oper t i ' B ok 
L imited 

b 

L KIS ORE 
of 

(a) Whether it i a fac t tnat tb 
Re erve B nle of Ild i h d uno rtbed 
viol tion of el b , king n rm ' and 
everal in t '1 ; C of im prud .:nt pr. ct ice 

wltb erio impli , ti n of m 'p r Jct ee 
by th.; m n ern t of N tioaal Co-
op rative Banle Limited, Bombay ; 

(b) if s , full f cts t h. 'cof ; and 

(c) 'pe action tako ag in t the 
t>ank erpployce invo~v d in the fraud 1 

THB I;>BPUTY MI ISTBR I 
THE MINISTR. Y OF I ' ANCE (SHR 
JA ARDHANA POOJAR : (a) to (c 
The inspecti n conducted by RBI officer 
during the period 31 t J nu ry to 28th 
March 1983 with p rticular reference to 
the Baole's fin oeial po ition as on 30th 
SeptembCf, 1982 revaled riou 
irregulariti s in the fu ctioning of th 
J> nk. The Reserve Bank of India, 




